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54_ A. Annamalai

55. M. Ranganathan

56. S.R. Gopa i ak r i shfian

57. M.K. Devaraj - - - Appl icants

(By Advocate: Shri C.L. Sahu)
Versus

_  The Chai rman ,
Rai iway Board,
Ra i I Bhawan, New De i hi .

The Dy. Director Finance (Estt.) IN,
Rai iway Boaro,
Rai l Bhawan, New Delhi.

The Sr. Divisional Accounts Officer,
Northern Rai lway, D.R.M. Office,
State Entry Road,
New De t h i .

4  The General Manager,
Northern Rai iway,

■ ■ RespondentsNew De1hi.

(By Advocate: Shri R.L. Dhawan)
ORDER IQra i )

SR. AD ' '^O ^ ̂  >

In this O.A. appl icants impugn respondents'

order dated 29.12.99 (copy subsequently taken on

record) and seek a direction to Respondents to pay

them pens,on to be computed by including 7s/, of
Running Aloesnoe as part of pay ,n respect of those
who had retired prior to 4.12.8o.

2  By interim order dated lb.3.2001,

Respondents had been directed not to make recoveries

from the pension of the appl icants ti l i next date ot
hearing and thereafter the interim order was extended
f rom t i ni6 to t > me -
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3. Respondents' counsei Shri Dhawan has

invited our attention to the fact that ai i these

appl icants were serving in Southern Rai lway and any

orders regarding their pension are to be impiemented

by General ^ilanager/D i v i s i ona I Rai lway Manager of

Southern Rai iway.

4. In this connection he has invited our

attention to the Tribunal's order dated 29.1.99 in PT

no. 260/98 wherein it has been held that the cause

of action would arise where the consequences of the

order would fai l and in the present case Shri Dhawan

contends that cause of action would fai l within the

jurisdiction of GAl , Gnenna i Bench ano OAi , Bangaiore

Bench and not within the jurisdiction of Principal

Bench.

5. AppI i can t s' counse1 Shr i Sahu s ta tes t ha t

the certain orders have been passed on a P.T. fi led

by appl icants, but we have not been shown orders for

retaining this case in the Principal Bench.

6. That apart we note that as many as 5i

persons have been inc1uoeo as appi icants in tne O.A.,
buT , . , . j.~ 1.
Bwad the O.A. has not oeen s i gneo by eacn of tnem.

The O.A. was si gned fa y on Iy one app1 i can t. No M.A.

has been fi led by them for joinder of party.

7. Shri Dhawan, however, informs us that

Respondents have no intention of denying the

inclusion of 75% Running Ai Iowance as an element of

pay for purposes of calculating pension and the same

/>
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i fi faci has already been taKen into account in

Respondents' O.ivi. dateo ^i. iO.Sji , a copy of whicn is

taken on record. He contends that in view of the

fact that certain over payments have made to
o  OvCtCtl/lt" C

appl icants in their pension la?' waiy''of ©»4»iaEBSl errors

the same is sought to be corrected.

8. Without going into the merits of the

rival contentions, we note that this 0.A. is not

maintainable. firstly because tne O.A. has not been

signed by a I 1 the 57 appI icants in the present O.A.

and secondly because in terms of the iribuna I s order

dated 29.1.99, & appl icants' cause of action is not

within the territorial jurisdiction of the rrincipal

Bench and no orders have been passed on any Transfer

Petition al lowing its retention in the rrincipal

Bench. Appl icants are cal led upon to seek their

remedies before the appropriate forum in accordance

with law, if so advised.

^  ' 9. However, in the event respondents are

incl ined to make any deduction in the pension of

app I icants, they do so on i y after putting

appl icants to reasonable notice.

10. Subject to the above, the O.A. is

dismissed for lack of jurisdiction. No costs.

(Dr. A. Vedava I I i .» (. S'.R. Xdige.)
Member (J) Vice Chairman <A)

kar th i k


